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{-urthcr to amend the Madhabdcv tJnivcrsity Act 20 17 .

I)rca11r bIc \vhcrca>; it is cxpcdicnl to anrcnd llrc N'!actlr£lbdcv tJlrivci-sity
Act 20 17, hcrcinal-lcr referred to as thc l3rincipai Act. ill the

lb,inner hereinafter appc,tring:

It is hcrcb\, enacted in the Scvcnt\'-i-ourth Year ol- the
Republic ol' India as foIIo\\-s:

Assal11 Act
No XXXV

of
20 1 7

SIb>rt Lit Ic
extent and
co trrlrrcircclrrcnt

1. (1 ) '!'11is Act may bc catlcd tllc FVladllabdcv U13ivcrsit)'
(Anrcndnrcnl) 2023 .

(2) It shall have the like extent as thc principal Act.

(3) It shall colne into l’orcc at once.

/\ lncndlrrctr t o ! a In t}lc pril\cipa1 Act, in scc£ion 6. in clause(viii). in tlrc lirsl
and scct)nd line. for thc words -'collcg,cs and Iralls'-, thc

words colic}.ICS. halls and hostels shall bc substitutcd.
section 6

/\!ucnctnlclrt ol
section 20

in the principal Act. in section 20. in sub-scctlon (6). lc31

the words ''lixanlincr. I.(Ical Accounts-- the \\-o!-ds

"(.'olnptrollcr and Auditor-(;cncral oF india-- shai] he
subsLituLcd

/\melrdlrlcI it ol
scctlolr 45

4 in the principal Act . in scct ion 4 b . 1 n
sub_secti<)n( 1 ). in thc Itrurtt1 li irc. it)r the \\-orcis "a il:'nr cri

Chal'Lcrcd Accountants subject to overall Audit ScrutinY b>

the Accountant (3cncl-al. Assa11r". thc nI)rds "(:onrptrollcl
and Auditor-Ocncra! of India.-- shall be substituted , .

W/'-
- ": 1 F Iii :



STATEMENT OF OBJECT AND REASONS

I'hc objective to introduce the “'l'hc Madhabdcv Univcrsity

(Amendment) Bill, 2023 ” to enquire financial irregularities, it has become

important that account of the university to be checked thoroughly and

professionally. This amendment will empower the Comptroller and Auditor

General of India for checking and audit the accounts of the University.

( Dr. Ranoj Pcgu )

Minister, llducation

Principal ;crctary

Assam I.cgislativc Asscmbly



FINANCIAL MEMORANDUM

There is no financial involvement in the proposed 'Amendment of Madhabdev University Act,

2017/ which necessitates expenditures from the consolidated fund of the State of Assam.

IVIEIVIORANDUIVI OF DELEGATED LEGISLATION

There is no provision of delegated Legislation in the proposed 'Amendment of IVladhabdev

University Act, 2017’

( Dr. Ranoj Pegu )

Minister, Education


